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V 1C, 

In the peculiar facts and circumstances 

of the case ) 
Respon-dents are directed to take up 

the claims of the Applicant for reimbursement-, 

as raised in the O.A., 4-.s due ani admissible, 

within a period of one month from the date of 

receipt of copy 4fttis order. 

c"o With the directicnsITade above, this 

O&A. is disposed of at the admission stage itself? 

No cost. s. 

MEMBER (J C1 AL) 

a r&e—r —! f 	27.6 2nn,) 

send copies of the,~)reer 

(along with copies of O.A., and Annexures) to the 

Respondents at the cost of the Applicant, cn~who 

behalf Shri. SX*Puspalek, Advocate, undertakes 

to f ile the required postages by 1.7.2002. 

upon furnishing the required p0stages, 

free copy of the order be made available to 

the Advocate for the Applicant. HOwever, a free 

copy of the order be made available to thot 

Shri D*N.Mishra, Standing Couhsel (on whom a copy 
9 

of O.A- II&S been served) appearing for the 

Respondents. 

3 (JUDICIAL) 


